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Order io.2, Dated 232,98 

We find that the app I :Lc ant he re is a 

iie'ner of RIy. prctectica force oeicig a Constaole. 

In view of this, the Rly, protection force 

e inçj an Armed force of the Unicn, the Tribunal 

no jurisdiction to entertain the dispute. 

In view of this, learned 11ye r for the petit i ne r 

dcs not rant to press this petiticn. 

It is suomitted by hin that the io 

e returned to hut5  This may oe returned if 

it is permissible under the accounting rules. 

fi petition is accordingly disposed of. 
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